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lN THE cztl'tll1'L i.Dl"ilJo;1STR«TlVE ; 
JA1pUR· 
___ ..... --- .... --·-- _..--

R .P • NO • S 0 /93 
in 

\QA. l.'1 s /91.) 

: Re spona.ent s. 

• cocmsel for the awlicant• 

counsel for the respondents• 

tJl.r. 'J .D. snarroa 
I 

wm •ole Mr· s.s. Mahajan, Mministrative Member 

PER rtCJ!l 'BlE Ml, 3 .ll • !'AAAJ!o.N, AflhlN15-rRl>T1VE ~<El'ilER: -------------------------------
rteadl the learned counsel for the parties• 

2. The M·P· is allowed and the delay is condoned• 

3. ln vie\>I of the position mentioned in the R.P .. 

the operative part in para 5 of ou.r oi:iJer dated 9.12.92 

in 01' NOS. 175/91, 17 6/91, 171 /91• 180/91, 195/91, 196/91 

4/92, 10/92, 11/92, 12/92, 13/92, 14/92, B/92 and 130/92 

is modified as under: 

extent that the respondents are directed that 

in case the ai;)'plicants figure amongst nrst 

15 candidates \>lho had qualified in the 1'.l\>lari 

oharatpur Division, after excluding the ca~ 
who had declined to serve in the Jaipur 

Division or ha'.l. not joined after offers 

ment were made within a reasonable p8riod 

whose appointment letters were consequentj 

cancelled, they may be given appointment7 

un~illed vacancies in the Jaipur City D~ 
failing which / to the · of th vacancies , e reg ion, . in the 

0
).0n, 

in order of . Y 
training and their merit :r 

complet. ' 
cas ion of oth j 

. e the vacanc1· er forma es fall ' 
anr 1, short th . I ~P lcants , en t~ 

shall be 
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arise in future in any division in the region 

before fresh examination is held in any such 

division. They will be treated to have been 

appointed from the date the officials who have 

been appointed as a result of examination held on 

21.11.91 pursuance to Annexure-A/1 v.ere appointed 

although they will be entitled to salary only from 

the date of their appointment. 

Parties to bear their own costs." 

The Review Petition is disposed of accordingly. 

f---~V 
( Bv.~. Mt\HAJ~ ) 

Administrative !1::?mber 
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IN THE CENTRAL ADMINISTR.-'>TIVE TRIB JNAL, JAI!?JR BENCH, 
• 

J A I P UR. ---..-------- .... --
R. P. No • 5 0 /93 

in 
Date of decision: 15.9.93 

(OA 175/91) 

NAWAL KISHORE 

UNION OF INDIA Sc ORS 

Mr. B.K. Bhatnagar 

~..r. U .D. Sharma 
I 

. • 

VERSUS 

. • 

• • 

. . 

Applicant 

Respondents. 

counsel for the applicant. 

counsel for the resp:::mdents. 

Hon'ble Mr. Justice D.L • .M?hta, Vice-Chairman 

Hon 1ble Mr. B.B •. Mahajan, Administrative Member 

PER HON 'BLE ffi. 3 .B. MAHAJAN, ADMINISTRATIVE !'•:EMBER: __________ ,..,.. _____ ... __ , ________ ···------·-- ·---------
Heard the learned counsel for the parties. 

2. The M.P. is allowed and the delay is condoned. 

3. In view of the position mentioned in the R.P., 

the operative part in para 5 of·our O.t:der dated 9.12.92 

in OA NOS. 175/91, 17 6/91, 177 /91, 180/91, 195/911 196/91, 

4/92, 10/92, 11/92, 12/92, 13/92, 14/92, 8/92 and 130/92 

is modified as under: 

11 •rhe applicants are, however, allowed to the 

extent that the respondents are directed that 

in case the applicants figure amongst first 

15 candidates who had qualified in the Alwar or 

Bharatpur Division, after excluding the candid.ate: 

who had declined to serve in the Jaipur City 

Division or hcrl not joined after offers of appoin 

rnent -v:rere made within a reasonable period and 

whose appointment letters were consequently 

cancelled, they may be given appointments to the 

unfilled vacancies in the Jaipur City Division, 

failing which to the vacancies in the other d ivi~ 

of the regi~n, in order of their merit after thej 

training and completion of other formalities. In 

case the vacancies fall short, then the remainin~ 

applicants shall be appointed in vacancies that r 
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